




































U.P. Pollution Control Board

CONSENT ORDER

 To ,
                 Shri  LIJO  JOSE
                  M/s  AMROON FOODS PVT LTD
                  KURSI-AGASAN ROAD, KURSI, BARABANKI,BARABANKI,225302
                  BARABANKI

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer, Circle-5, UPPCB.

Enclosed : As above
 (condition of consent):      

Copy to:      Regional Officer, UPPCB, Lucknow.

Chief Environmental Officer, Circle-5, UPPCB.

Ref No. -
72805/UPPCB/Lucknow(UPPCBRO)/CTO/air/BARABANKI/2019

 Dated :  20/12/2019

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  AMROON FOODS PVT LTD

Reference Application No. 6465139  Dated :  20/12/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
AMROON FOODS PVT LTD.  under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .



U.P. Pollution Control Board

CONDITlONS OF CONSENT

 Dated :  20/12/2019

1.  This consent is valid for the approved maximum slaughtering capacity Frozen Meat- 80 TPD by
slaughtering of Buffaloes- 750 /day (Max.) and 750 Goat/Sheep (Max.) Buffalos per day.

2.  This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
2017.

4. The slaughtering of the cow & its progeny is not permitted under any circumstances.
5. The slaughter house will follow the various provisions of  rules and regulations as mentioned in the

“Compendium of Indian Standards on Slaughter House”.
6(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
6(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 Oil Fired
Boiler (4.5

TPH)

Diesel 2 Particulate
Matter

30 meter
heigh from GL

2 500 KVA DG
set

Diesel 5 Particulate
Matter

as per norms

3 500 KVA DG
set

Diesel 3 Particulate
Matter

as per norms

4 500 KVA DG
set

Diesel 4 Particulate
Matter

as per norms

5 Rice Husk
Fired Boiler
(06 TPH)

Rice Husk 1 Particulate
Matter

30 meter
heigh from GL

6(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter 800 mg/normal cubic
meter

7. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

8. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

9. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

10.  The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

11. The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

12. Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .



13. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

14. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

15. The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

16. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

17. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

18. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

19. Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

21. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:



Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer, Circle-5, UPPCB.

1. This consent is valid for the production of Frozen Meat- 80 TPD by slaughtering of Buffaloes- 750
/day (Max.) and 750 Goat/Sheep (Max.) and by products as Meat Bone Meal and Tallow.

2. This consent is valid for the current products and capacity. In Case of any change in process,
capacity enhancement etc.  No Objection Certificate shall be obtained from the Board.

3. To preserve the raw hides, brine solution or deep freezing system should be used in place of salt.
So as to control the quantity of the TDS in the effluent water that would generate from the
subsequent tanneries.

4. The industry shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.

5. The industry shall develop green belt as per the Protocol attached with Board's office order  H
16405/220/2018/02 dated 16-2-2018, which is available on Board's website- www.uppcb.com.

6. The industry shall operate and maintain the installed APCS effectively and Stack monitoring report
conducted by any NABL accredited lab shall be submitted quarterly.

7. The industry shall maintain and operate bio filter properly so that no odour problem is created in
the surrounding area.

8. Ash generated from boilers shall be stored in a safe place and proper arrangement of water
sprinkling shall be done to suppress the dust particles.

9. The Order issued by Hon'ble Courts/Hon'ble NGT, MOEF, Central Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.

10. Generated hazardous waste shall be stored temporarily in the factory premises and disposed off
through authorized TSDF after obtaining the authorization from the Board.

11. The industry shall comply with the provisions  of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable).

12. The unit shall ensure the ambient air quality according to the prescribed standards.

13. If closure order is issued by CPCB or UPPCB against the unit, then CTO will remain suspended
during the closure period. After ensuring the compliance and after revocation of the closure order,
the CTO will automatically be effective from the date of issuance of the closure revocation order
with additional conditions mentioned in the closure revocation order.


